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Minister categorically said that there are 
some business·Houses. The Government 
must have the courage to name those 
houses. It has been dealing with 
the subject in a routine and casual 
way. Government says it has written to 
the Chief Ministe's. We kMW what the 
Chief Ministers can do ; how much they are 
expect'd to ~ aDd what Iheir position is in 
their Slates So. may I know from the 
Go\emm,nl if. besides addrrsslng the Chief 
Minblrrs. Ihey have also lried to take into 
cor,fidence ~  other organisalion. who are 
against cornmur ~ - social Bnd cultural 

~ -  tackle Ihis issue. and 
whelher they have tried to c.,nlaCI Ihose 
en ganisatic,lls and whether they want to take 
the help 0 r such olganisations ? 

SHRI RAM NIWAS MI'lDHA: The 
Government called a mcelong of the 
NaIion.1 In«gration Council .. ftcr ils r.· 
formation and the matter has been discus;ed 
al its Slan<1ing Committee, and at other 
committees Iha' have been formed by the 
Council. On that basis a ded,ion W3\ taken 
that a mass campaign in cooperation with 
Ihe various parlies should be underlaken 
so Ihat Ihe vims could be miniml<ed. 
Government would still welcome all politIcal 
patties to join it in its efforts to curb this 
most pernicious tendency. 

SHRIMATI SUSHILA ROHATGI: 
The first and mnst imporlant rocomm.nda-
tion of the Cbief Ministers' meeling Is the 
urgent need for taking slrict measures. 
utmost vigilance and strong a'.;tion .gainst 
any force \I.'hich encourages communalism. 
Is Ihe Government aware of Ihe fact that in 
the last two month.. at lea't in U P a 
number of Muslim League "ranches have 
come into operation and if 80, will the 
Government concede that Muslim Leuue Is 
a force which encourages communalism? 
If 50, is the Government going to ~  some 
action to be vigilant and see that there is 
00 further expaosion of tbe Muslim League 
in UP? 

SHRI RAM NIWAS MIRDHA: The 
han. me",ber has referred to recommenda-
tiJO No. 1 in tbe Statement laid before 
the House. Whether the recent activities or 
~  ;,U';j' organisations. particularly the 
.. ! II, I.. Le; g Ie which has been referred to 
10 tbe context of UP. amount to some action 

which is actionable is the question. 
(Jnferru"ti"nsl. The hon. member merely 
said that branches of the Muslim League are 
being established in some parts of U.P. 
Establishment of branches of a political 
party is not actionable under our Cuo.ti-
tutlon. But Ihe Government is very closely 
watching the siluation sod if they transgress 
the limits of law. every action would be 
taken. 

SHRIMATI SUSHILA ROHATGI: It 
is not a question ~  aClivity. The recom-
mendation is the need to cUlb ~ that 
encourage co nmunalism. I want to know 
whether Ihe Mu,I'm ~  is a force whicb 

~  cornmun:llism. 

SHRI RAM NIWAS MIRDHA: Under 
Ihe present law. we cann I take action 
ag',;nst organis'Ilion<. ThO! is exaclly the 
purr'se of Ihe proposed kgislation so that 
organisalions "hich indulge in communal 
aCI:vilie. could be puni,h"d and taken note 
of. That is why we are bringing Ih1t legisla-
tioo in a very short lime. 

MR. SPEAKER: Next question-276. 

SHRI "'. K. SOMANI: What ~  
Question 27) 1 

MR. SPEAKER: It has been trans' 
ferred to Ihe Minister of Defence aod wili be 
replied to on the I ti,. 

A R.C. ~  Regarding Res-
triction of the Field of I.A.S. Officen 

10 Maglsterl •• and Land Reveoue 
Respondbllltiel only 

+ 
*281. SHRI RAM KISHAN GUPTA: 

SHRI SITARAM KESRI : 
SHRIMATI SUCHETA 

KRIPALANI: 
Will tbe Minister of HOME AFFAIRS 

be pleased to state : 
<a) whether Government have decided to 

reject the recommendations of the A,R.C. 
relat 'n, to the restriction of the field of 
I.A.S. Officers to malisterial and laad 
revenue responsibilities ooly ; 

(b) wbether GovoernMeot would consider 
tbrowing open all top POSIS, oUliide revenue 
aod maaisteri.1 responsibilities to OfIlcer. of 
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the respective fUDell'Jnal services also, the 
criteria for such promotion being merit, 
suitability and seniority; and 

(c) if not, the reasons theref"r ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA) : \a) No. The 
rccorrmendation is still under the consider-
tion of Government. 

(b) The Administrative Reforms Com-
mission's recommendation on this subject is 
also under the consideration of Government. 

(c) Dues nut arise in view of llnswer to 
(b) ~  

... n <:TI{ ~~ ~ : qll'r ~ ;;rTif ~  

~ for. itl illt it ~  ~  «To ~ ;;r) 
~~ 'liT ~ em- ~ ifll'T ~ I \R 

!fiT ~  !flIT ~ ~  'liCl' ij'li \R q<: ~ 
~  ;;nil'lTT ? 

SHRI RAM NIWAS MIRDHA: The 
A.R.C. in its report on Personnel Administra-
tion Das made the following recommendation 
relardmg the Indian Administrative Service: 

"'\ functional field must be carved 
out for the LA.S. This could consi,t of 
land revenue administration, exercise of 
magi>terial functions and reguatory work 
in the States in fields other than those 

~  after by other functional services." 

This recommendation \\as repeated by the 
A. R. C. on its Report on Centre-State 
relations also. As I said, these reports are 
"nder the consideration of Government and 
the recommendations are being considered. 

~  uq ~~ 1Jt (\' : !flIT ~  ~ 
~  q<: ~  fcrq-n: 'Ii<: <:liT ~ f'li qfi<i'li 
~  it;;it ~  ~  ~ liT onto ~  

~  qrfq;«ij- ~ ~  it ~ ~ \ilT'li ? 

SHRI RAM NIWAS MIRDHA : Pro-
bably, the bon. Member I, rderrin. to a 
suggestion that ~  been made that I.A.S. 
officers should be sent to the middle round 
of the administrative posts in the public 
lector undertakinas. That recommendation 
or suggestion is also under consideration and 
no decision has been taken thereon. 

SHRIMATI SUCHETA KRIPALANI: 
Is it not a fact that a decision has been 
laken recently that 350 people from the 
I.A.S. cadre will be sent to the public sector? 
Is it proper to take such a decision pendi!'. 
the decision to be taken on the recommenda-
tion of the A.R.C. ? 

SHRI RAM NIWAS MIRDHA: No 
decisi"n of the type mentioned by the hon. 
Member has been taken. As I said in reply 
to an earlier Question, the matter is receivin. 
consideration. The idea is not to send any 
specified number of persons to the public 
acctor but to draft them for a sort of training 
for a short period at the middle rung oC 
posts in the public sector undertakings so 
that our officers could be orient.d to the 
working of the public ~  undertakings. 

SHRI S. KUNDU: May I know 
whether it is a fact that a Committee of 
Secretaries under the Home Minislry, which 
considered the lecommendation of the 
A. R. C. regarding personnel management, 
rejected the recommendation of the A. R. C. 
and said that the I. A. S. officers could man 
dIfferent posts in the public sector and that 
they need not be limited to the functional 
posts? 

SHRI RAM N1WA'l MIRDHA: The 
recommendations of the A. R. C. ale being 
examined by a Committee of Secretaries. 
After this process of examination is over, 
they will 10 to the Cabinet and a final 
decision would then be taken. 

SHRI S. KUNDU: Whal was the 
recommendation of those senior officers of 
the Home Ministry or the Secretaries? They 
have rejected the recommendation of the 
A. R. C. 

SHRI RAM NIW AS MIRDHA: It is 
not possible 10 say which officer took what 
view. The whole thing is in a process oC 
ellamination and the final decision would be 
that of the government and not oC a com-
mittee or of officers. 

SHRI BEDABRATA BARUA: Since 
they arc birds of pass3ge, the revenue officers 
shOUld not be entrusted with the work oC 
public enterprises. Even though they always 
"pi Cor acrvice in the public sector, a dec:s'oD 
was taken by lovernment about 21 yeul 
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,,0 tbat all officers tn tbe public enterpri&el 
should decide to opt eitber for this or that. 
May I know wbat bas happened to that? 

I would also like to know whether, as 
Shri Kundu has asked, the deci,ion regarding 
these matters will be taken at tbe pOlitical 
level or at the level of the I. A. S. officers 
themselves whose authority is in question, 

SHRI RAM NIWAS MIRDHA: I 
hdve very clearly said that all final decisions 
on these recommendations w.1I be taken at 
the Cabinet level and there is no question of 
any officer or group of officers taking U 

decision in this bebalf. 
As regards lhe withdrawal of I. A. S. 

officers from the public undertakings, the 
Government decided that certain time should 
be allowed to those officers to make up tbeir 
minds whether they want to remain in those 
undertakings or to come blCk to the admini· 
strative side .. (lnt."uption). 

SHRI NAMBIAR: In tbe la'ger 
~  of the publiC sector .(lnterruptlon) 

MR. SPEAKER: You did not catch 
my eye; you just cdught my alleDlion. Next 
question. 
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